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'FIear 	r.i!snna.t ap.srr that the press 45 f 

pr&ttn to In prn#rseJh tp41ant wants that 

the prooces shnuld be, wtth-he1i as per prar olause 

(i.) Of onures at t ho,  t Irno nr arumente r,Tanna 

stated that h 	not prep at present this 

prayer tt),Ifl the ;rayr oiuse 	) tho appitant 

. 	 also prays that tho juniors of the 	ltoant should 

not Ihm promoted and that the appitoant shculd not be 

citstrbsd.1t spcears th.aL notlee of this *ppItat ton 

has been sent to tho rspcndent on -.However,it 

la not t'lear an to whether the said not toe has been 

sorved till today.Uner theec otrustances,I would 

lik,  to b.ar the rcpponient before passing any ad 

tntortn .xarte or 	.flenee,there are no s4-tnter1.n 

exparte orders at this pta'..he applicant should 

rvs,  11-Air-e to the respondent returnable on 11-8 

show oaue 	sto 4hy the Int prim reliefe as prays 

for alhould not be gr.,inz Pei A.Iongn#ith the not tee a copy 



of this ord'r and a eopy of the app1teatt,n 

.hnuid also be sent.' 
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!oeAc,2nd tloor,h3gb ouri ComPodhdo 
Nayrarg para, haedøbd • 

-4 

V 


